g o ,'Kingsway Camp, Delhi

2. shri Pradeep Kumar S/o s, Qagender, _ -
" R/o Village Bamnoli, — I
.0, ﬁ’ml Saras, New Delhi 61.,, . ‘

5 i . 3. Chand'er Sheikhar s/o.Ram Kishan,

. HoNo,24/13, India Marg No,.3, - - : aE

S'niv Mandir mhajupur, S - o ' L
S’)ahdara, Delhi, : ' s - ' ‘

o
iy

4. Harinder Mohan S/o Krishan, |
R/o Rz 130, Santosh Park, S ‘
Uttam Nagar, Delhi, 4 . ,‘

' )
|
\

5, Surender Pal S/ Ra® Singh,
R/O Qrolb.IOQSQ Gulabi Eag}'l'
Delhi 7.

6. Bijender Singh S/0 Mauge Ram,
. R/o Vill age Earwasi,
‘ ) Sonepat, Harya:za

7. anil Kurar Sharma S/O R,D, Sharma,
514, Bleck C, Pocket *B' MIG Flats,
Shalimar E=zh, Delhi,

LA o 8. Ranvir Singh S/o Partap Singh,
' T R/o Vill sge Nijampur, Majra, c :
' Sonepat, Haryana. ' ‘

9, Dharma Nand S/o Shri Narotanm, ' oL
=" 'R0 H,No,177, Jeevan Nagar, o
o Snnepat (HarYana). | -

- 10. Subhash Ghand S/o Shri Hari Chand,
o 'R/o Village Jatola,
o L -Dist, sonepat Haryana,

11, Govind ‘Ram Gaur S/0 Inder Mal,

.. .7 . Rfo.Village & P. 0 Poothkhurd, : ' ' _ ?
; o Delhi 39. . _ _ ' :
S 12. Rajiv S’narma S/o ',R S. Slarma. C x L




18.

20.

.

21,

23.

23.

24,

25.

11 Kumér-fs/o Sl.
. R/o D-156, New' 5il ampufs =
" grshdara, Delhl. - |

‘prem fSinéTi. ‘Ran.
R/o Village Mungeshpurs .
Delhi-4l. B

amar Nath s/o S‘,.‘:Mé‘a Ra-m:. |
R/0 21A, vikaspuri, o
 NEw DEHI. |

. Manjit siagh S/o Karan Singh,

R/o T-117 Indra (oloay,
Narel a, . ‘ B g
Delhi-4Ce

suraj = s‘c'i—lari Ram,
R/o Wz 1093, ®angal Ral.
NEW DEHI 4€.

suresh Kumal s/0 Balwant Rais
_ R/o 295, Village __81alimar,
- pelhi 52 o

Inderjit S/o Chander Hian,

R/o0. 130A, auchandi Road,
'Bawan'a_,'Dé]:hi.*

-San jeev: Kumar §/0 Sh Ajit Singh, '
c-3/13, Yamuna Vihar, ' -
New Delhi, SRR

/o Ved Singh Raras
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28, Vincd Kurar Pendey S/o Sh, Rajindar Kumar,
ﬁ/o HC_NO.172, Kalyanuas,
palhi 91,

23, Daya Rem Cubey s/c Davi Parsad,
J=96, Kartar Wagar,
Maujpur,
shahdara, '
Dalhj. "53 . ®e oooeooumpliﬁaﬁt

(By adwcates shri G.R.Matta)

Wersug
1s Deputy ©ommissioner,

Tis Hazarl Oourts,
Dalhi = 54.

2. shri M.P.Tyagl,
Addls District Magistrate,

( Revenue),
Tis Hazari Dourts,

Delhi = 54 s0sccc 00 Raspondmt;s,'
(38y Adwecate: Ms ¢ nshoke Jain ).

HON *BLE MR, S, R, ADISE,MEMBERS 8) o
HON P8LE DR.A.VEDAVALLI, meamBER(]).

JLNTENT

BY HON'BLE MRS, RADIGE,MABER(A),

the applicants seek a dirsction that an
intemittent artificel/ notional bresks of service
at the end of 80 days of saryvice, e 1llsa2l ang wig
ahd disregarded, =nd not affecting the-continuity of
service,owith consequantlial benefits of pay and
allouvances for thase bresks, increments, seniority,

leavs and other sarvic@ benafitse

26 From the materiales on rewrd, it appears that
the respond-d'ats issued Circul ar dated 842,88 {annaxurs=-p
to the reply) intimating that it has besn decided to
fil1l wp inter alia 11 posts of patuwari on purely

temporary end adhoe basis for a2 period of threg months

from the dats the incumbent took ocusr charge, and

//‘_
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eligible persons were called upon to send their
applications alontj with their testimoniszls by the
prescribed date. It was made clear that the posts
were only for a period of 3 months and the sarvics
of the oPFi.ciala appoin ted woula be teminated
after 3 months yithout any notice. The educational
qualifications prescribed wers matric with prefersnce
to Patuar pass. The age ugas:-ré-l’azc'abla to 5 ysars
in case of SC/ST cendidates. In response to this
circular, the zpplicants applied and after bging
called for interview , they were is2ued an appointment
offer - {innexure=f I1I),; in which it was made
clear that the asppointment was én purely tanpofary
éap aclty on adhoc bssis for a period of three months
from the date the incumbent took oswver charge or till
the regul zr eppointments wers made, whichesver was
earlisr. A fomal sppointment ordsr was also issued
on 13.4,38 in raspact of some of the applicants
{(annexure=aI V) in yhich it was again made clsar that
the zppointment wa® made on purely temporary/adhoc
basis and subjsect to the conditions laid down in the
officer of appointment and 1t wouly De for 3 months
from ths date they took ovar charge or till the
regul ar apbaintnsnts, Wwera made; uﬁichaver Wwas eariier,
and at the end of thres months their servicos usre
teminated wess & 10,7,88 ( Annexurg=aY¥) ahd a frash
appointnent lsttar was issuad on the ssne tems and
conditions @poinﬂng_ them for g further thrse months
(annexure=3 VI) » The respondents contend that these
braaks perind vers factusl and the payments were made

during that period,

Va




3. In this connaction, we have hasrd spplicants?
counsal sShri Matts and raspondents ! counsel Ms:ashoka
Jaint

4. e have perused the matepriale on recorde

Se Ws noties that the recrultment to the post Qf';
Patuasri is governed by the ®lhi Land Rewsnue Rulgs,
1962 under ‘which the competant authority is required
to maintain a list of patuari candidate® arranged

in ordee of geniority as detamined by the yesr of
axzminatien; and seniority as betusen ths eandidatss
of ths same ysar ba judyed on the basis of aggragats
marks, whieh 13 to be revisasd eQary yvear aftar the
receipt of the sxamination result by removing thosas -
who raceived pemanent appointments, or excesdsd ths
maximum age limit or by passSing ower any nama for any
good and sufficient reasons to be resorded im writing .
whenaver 2 Halka of any Patwari falls wvacant, the
compatsnt authoridy is required to aeppoint thereto the
seniogRost candidate on the list maintained under those
ruled,provided that he may pass cver any name or names
for any good and sufficignt reasons to bs recorded

1n. writing and provided further that the candidate

0 appointed was not less than 18 years of ags and not
above 25 years on the dats of appointment and had
passad the matriculation or an egquivalent sxemination

recognised by the Govts

Be fManifestly ,therafors, the applicants who were
appoin ted 6n purely temporary and adhoe basis for a
pericd of three months at a time, were not appointsd
from out of list of Patwaris who had passsd the Patwari
school exasmination, their adoc sppointment was thus

dehors the rulsse

Te in thﬁ.s connection, we find that by respondents? -

A
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order dated 10.10,95, a copy of which is tasken on

on reqgular baeis
record, these applicants have bas appointsd/as
Patwaris in tenporary caspacity in order of seniority
on the basis of the result of Directorats of Training,
UTCSy Govte of NCT of Delhi with immediate affect,
subjact to being decl ared medically fit, and will

ramain on probation for a psriod of 2 yearse

8o As the appointment of applicants in 1988 was
on puraly tamporary and adhoc basis for a period of

3 mnnths at a tims whieh was follouwesd by fresh
appointment letter, and as thoss appolnﬁﬂaﬁg‘? :ehors
tha rules bacausae the applicants had not baen

appoin ted from the list of thosa who had passad the
Paguari exam,, we ars unable to grant them continuance
officiation from the date of their temporary/adhoe
asppointment till their sppointment on regular basis,

as prayed for.py them.

Se The 04 13 dignisssde NOo costs,

{ oma.vmwuu ) ( s, R.ﬂ/ "‘E/

. meser{3) ' Nf"IBFR(A

[ua/




